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(lOBI) that defaults in the payment 
of interest have been committed by 
certain assisted units including those 
beJonging to big houses due to varie-
ty of reasons. The arrears position h 
reviewed continuously by IDBI on a 
ca~e to ca~e basis and appropriate 
follow-up measures are initiated for 
recovery. Details in regard to indi-
vidual companies can not, however, 
be disclosed in view of the provisions 
of the obligation as to fidelity and 
secrec" as contained in the Section 
29 of the lOBI Act. 1 ~64. \':;',.; r.J. 

(,"\, I , '( \ ~, r <;.. . 
Aluminium and Alumina E'lI.port 
3881. SHRI KAlLASH MEGH-, 

WAL: \\'ill the Mini~ter of STEEL 
AND MINES be pleased to state: 

1987-88 

(a) the details of the quantum and 
value of aluminium/alumina ex-
ported during the last three years, 
public {private ~ector company-wise; 
and 

(b) the estimated quantum of total 
energy / power cost incurred on the 
production of the ~ajd exported 
quantity of aluminium/alumina? 

THE MINISTER OF ENERGY 
AND MINISTER OF CIVIL AVIA-
TION (SHRI ARIF MOHAMMAD 
KHAN): (a) Exports of alumina and 
aluminium metal by the primary pro-
ducers of aluminium in public and 
privat~ s\!ctor during the last three 
) ears j... a~ under: 

(Q1Y. in '000 l/value Rs. Cr.) 
1988-89 1989-90 

_--------- ~--~ ----~- -- -

Qty. Value QIY· Value QIY· Value 

PUBLIC SECTOR 
National Aluminium Co. Ltd. 
Alumina 
Aluminium Metal 

PRIVATE SECTOR 
indian Aluminium Co. Ltd. 

Alumina 

Madras Aluminium Co. Ltd. 
Alumina 
Aluminium Metal 

77 
Nil 

74 

Nil 
Nil 

(b) ] he energy /power co~t for pro-
duction of alumina and aluminium 
metal depends on the power consump-
tion and also on the cost of genera-
tion of captive power and the tariff 
charged by various State Electricity 
Boanis. On an average such C()!,t 
varies between 35 '7:) to 50(:/~) of the 
cost of production of Aluminium whe-
ther wid indigenously or exported. 

16 
Nil 

15 

Nil 
Nil 

384 
15 

77 

NIl 

Nil 

]81 

54 

27 

449 
27 

61 

9 
Nil 

~ 00 Rubbet' 

324 

85 

60 

3882. Sltgl_ P-! __ <;. THOMAS_& Will 
the Minister of COMMERCE be 
plea~ed to state: 

(a) whether the Rubber cultivators 
arc in great rlifficu!ty due to steep 
fall m price of Rubber from Rs. 26 
per kilo last year this lime, to about 
Rs. ]8/-; . 
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(b) the steps Government propose 
to take for saving rubber cu1tivators; 

(c) 'Whether Government propose 
to raise the rubber cess from fifty 
paise to two rupees; 

(d) if so, the reasons therefor and 
what would be its effect on the rub-
ber industry; and 

(e) whether there was any rt:com-
mendation from Rubber Board for 
enhancing Rubber Cess. if so, when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) The price of RMA IV 
grade of natural rubber which was 
about Rs. 26 per kg. in July. 1989 and 
around Rs. 23 per kg. in Ju1y, 1990 
is at present Rs. 20.25 per kg. which 
can be considered as remunerative 

(b) The Government is taking all 
pos~jble ~teps to safeguard the inte-
rests of the ,erowers, including regu-
lar updation of the bench mark price 
for rubber. 

(c) to (e) Yes. Sir. The present 
ceiling on rubber cess is proposed 
to be increased from fifty paise per 
kg. to Rs. 2 per kg. though im-
mediately the ce,s may not be fixed 
at Rs. 2 per kg. The propo\ed re-
vision of cess is to generate ade-
quate funds for implementing various 
development scheme..') for the rubber 
plantation industry. with a view to 
achieving self-sufficiency in rubber 
production at the ear)jest. The Rub-
ber Board had also recommended en-
hancement of the rubb-..:r cess way 
hack in 1985. ~, .. ") 

ProblelM of SCs /STs in ~_a.~ 

3883. SliRlliET RAM: \ViJI the 
Minister of FINANCE be pJea"ied 
to state: 

(8) whether a meeting under his 
Chairmanship was held on 16 June. 
1990 with the All India SC & ST 
Bank Employees Confederation to 

discuss the problems of SCIST work-
ing in Public Sector Bank"i, if so. the 
details thereof; and 

(b) the steps taken by Government 
to redress the problems of SCjST 
bank employees? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. 

(b) Does not arise. 

Consumption of Petrol 

3884. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
FiNANCE be pleased to ~tate: 

(a) whether as ('ne of the measures 
to cut down non-plan expenditure. 
his Ministry has imp0"ied any limit 
for consumption of petrol for each Staff 
Car used by the various Ministries I 
Departments of the Government of 
India for official purposes monthly; 

(b) if so, what and how it is going 
to be ~trictly ('nforced (:nd its eva')ion 
ch~~ked: 

(c) whether he i ... aware that bureau-
crats working in the ministrie"i which 
run Public Sector Enterprises have 
begun using vehicles belonging to the 
PSU<; for which no limit hns been 
pre"cribed: and 

(d) if "0. thl: ~tep5 taken in this re-
gard. 

THE MINISTER OF FINANCE 
(PROF. T\-fADHU DANDAVATE): 
(a) to (d) Instructions have been 
issued recently to all Central Govern-
ment Department" that they 5-hould 
reduce their overall consumption of 
petrol diesel by 20 0 {, over the con-
sumption in 1989-90. Departments 
ha\c also been instructed to closely 
monitor the consumption of pe.troll 
die ... cl in order to ensure complIance 
of the Government's directive in ac-
cordance with the format prescriber' 


